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(/) Other things being equal, an 
additional production of about one-third 
of a ton can be assumed in respect of 
newly reclaimed land. In respect of Kans-
infested land on which a crop is grown 
notwithstanding, the extra yield is still a 
matter for conjecture. Roughly 40% of 
the land reclaimed' by the Central Tractor 
Organisation is new land. 

OPERATION  OF THE MINIMUM 
WAGES ACT, 1948 

8. SHRI GOVINDA REDDY : Will 
the Minister for LABOUR be pleased 
to state : 

(a) whether minimum wages were 
fixed by Government in 1948, I949> 
1950 and 1951 for employees in (i) Go 
vernment owned industries and («) 
private factories and industrial con 
cerns ; and 

(b) whether there have been any in 
stances of contravention of the pro 
visions of the Minimum Wages Act 
in those years ; if so, what action has 
been taken by Government in such 
cases ? 

THE MINISTER FOR LABOUR (SHRI 
V. V. GIRI) : (a) and (b). The information 
is being collected and will be placed on 
the Table of the House in due course. 

PRIVATE PRACTICE OF DOCTORS IN 
GOVERNMENT SERVICE 

9. SHRI GOVINDA REDDY : Will 
the Minister for HEALTH be p le ts td  
to state : 

(a) whether the Health Ministers' 
Conference of 1948 made any recom-
mendations to the Government for 
restricting private practice of doctors in 
Government service ; 

(b) if so, what steps have been taken by 
Government in this regard j and 

(c) whether views of the State Gov-
ernments have been ascertained in this   
matter ? 

THE MINISTER FOR HEALTH 
(RAJKUMARI   AMRIT   KAUR) : (a) Yes. 

(b) and (c). The recommendations were 
commended to the state Governments for 
necessary action. A statement showing the 
action taken or proposed to be taken by 
the State Governments is attached. [See 
Appendix III, Annexure No. 4.] 

MESSAGE FROM THE HOUSE OF 
THE PEOPLE 

THE FORWARD CONTRACTS (REGU-
LATION) BILL, 1952 

SECRETARY : Sir, I have to report to 
the Council the following message 
received frorruthe House of the People, 
signed by the Secretary to the House: 

"In accordance with the provisions of Rule 
115 of the Rules of Procedure and Conduct of 
Business in the House of the People, I am 
directed to enclose herewith a copy of the 
Forward Contracts (Regulation) Bill, 1952, 
which has been passed as amended by the 
House at its sitting held on the 24th November 
1952." 

I lay the Bill on the Table. 

LEAVE OF ABSENCE TO SHRI G. B. 
MOHTA 

MR. DEPUTY CHAIRMAN : I have to 
inform hon. Members that the following 
letter has been received from Shri 
Gopaldas Bulakidasji Mohta : 

"My old revered mother who has been 
suffering since about a year on account of old 
age and infirmity, has now lost her conscious-
ness and is in a delicate health, so much so that 
there is no guarantee as to what will happen to 
her at any moment. In the circumstances, I am 
required to attend on her day and night. Further 
being the son, I cannot leave her at this stage, 
as in an untoward event. I shall have to 
perform the obsequies. 

I would, therefore, request that I may be 
either permitteJ to ramain absent or granted 
leave for the complete period of session. 
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Is it the pleasure of the Council that 
permission be granted to Shri Gopaldas 
Bulakidasji Mohta for remaining absent 
from all meetings of the Council during 
this session ? 

(No hon. Member dissented.) 

MR. DEPUTY CHAIRMAN : Per-
mission to remain absent is granted. 

PAPERS   LAID ON THE TABLE 

STATEMENT SHOWING OBJECTS ON 
WHICH AVIATION SHARE OF PETROL 
TAX FUND WAS EXPENDED DURING 

1950-51. 

SUMMARY OF PROCEEDINGS OF 
ELEVENTH SESSION OF INDIAN 

LABOUR CONFERENCE HELD IN  1951. 

THE MINISTER FOR COMMUNI-
CATIONS (SHRI JAGJIVAN RAM) : Sir, I 
beg to lay on the Table a Statement 
showing the objects on which the aviation 
share of the Petrol Tax Fund was 
expended during the year 1950-51. [Paper 
placed in Library. See No. P-64/52.] 

THE MINISTER FOR LABOUR (SHRI 
V. V. GIRI) : Sir, I beg to lay on the Table 
a copy of the Summary of Proceedings of 
the Eleventh Session of the Indian Labour 
Conference held at New Delhi in August 
1951. [Paper placed in Library. See No. 
IV R. O. (38).] 

RESOLUTION RE   DIVERSI-
FICATION OF     INDIAN 

EXPORT-IMPORT TRADE 

MR.  DEPUTY CHAIRMAN : We 
now take up Resolutions. Mr. Sundarayya 
to move his Resolution. I have to 
announce that there is a time limit of 30 
minutes for the mover and the Minister 
concerned and 15 minutes for the other 
Members. 

SHRI P. SUNDARAYYA (Madras):; 
Sir, I beg to move the following Reso-
lution : 
41 C6D 

This Council is of opinion that in order to 
meet the present foreign exchange difficulties 
and the recent slump in the Indian export market 
and also to meet adequately our import 
requirements of machinery and capital goods, 
the Government of India should take imme diate 
steps to diversify India's export-import trade and 
start negotiations with the Governments of the 
U.S.S.R., People's Republic of China, 
Czechoslovakia, Hungary and other countries of 
Eastern Europe so as to conclude long term 
trade agreements with them. 

It is a fact that the purpose of the trade 
of any country and especially our country, 
with foreign countries must fulfil the 
following objects. If our country has to be 
self-sufficient in economy, then we must 
develop the heavy industries. For this pur-
pose unless we get essential machinery 
and build up our machine tool industries 
and other heavy industries, it will not be 
possible to become economically self-
sufficient and our whole economy will 
have to depend on the foreign countries. 

The second object with which we have 
to conduct our foreign trade should be to 
get essential supplies with which we can 
carry on our industries and which essential 
supplies are not there in our own country 
or are insufficient to meet our own needs. 
To meet the cost of these essential supplies 
of machinery and the raw materials, we 
must be able to export whatever is surplus. 

Now taking these as our objects, does our 
foreign trade policy fulfil these objects or 
go to meet these demands of the country ? 
No, it does not.   I will give instances after 
instances and point out how it does not 
fulfil these objects.     Today most of our 
trade— both import as well as export  
trade— is mainly with one set of countries, 
especially  U.S.A., the  United  Kingdom 
and its  colonies  and   Western European     
countries.      In    1951-52 from the total 
imports of nearly Rs. 965 crores, Rs. 288 
crores worth of goods have been imported 
from Great Britain and its colonies and 
another Rs. 288 crores worth of goods have 
been ported  from    the   United   States   of 
America, w hich means 30 per cent, from 
the   United Kingdom and the 


